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2- lte nattd 6 Eing d<e, @ w,h B,lO adodingly. Hei.e, yw tu& er',sne lhal al the nffessaty

$qB tqaed to a,'wn6llo.t tlE* units Efde this Me de lakefi I d,at thc pofct is Edl n all

E*cls tu inauqu.ation by lhe Hon'ble Prhre ,Inister. lhe gqra ol i6 cdnni$ioning as pr this

(kadire nust b tbtulored as AiD bvelal weekt basis Mdl a view to engne tBt there is rD delay on

anladivity in this Egad. l,loc sllould be kept intumd of the go916 on brhlgfty bads."

4. From the side of the Resolution Professional Learned Representative had

objected to release the assets on the ground that during the pendency of "Moratorium",

no assets ofthe Corporate Debtor be releas€d, modified or disposed of. The Resolution

Professional has bken over the control over the assets of the Corporate Debtor as

prescribed u/s. 18(0 of the Insolvency Code. It ls vehemently objected that the

Resolution Process shall be affected adversely on release of the substantial inventory of

the Corporate Debtor.

5. Having heard the submissions of both the sides, this Bench is of the view

that the Adjudicating Authority has the jurisdlction to entertain or dispose of any

application against the Corporate Debtor if involves any question of priority or any

question of law or fact in relation to the Corporate Debtor. Section 60(5) empowers to

deal with such situation. Havlng considered this legal position, it is judicially permissible

to consider the urgency as expressed in a Letter issued by the Learned Under Secretary

to the Government of India dated 28.08.2018. Otherwise also, the work of the Power

Generation Company, i.e. NLC India Limited/ Applicant may get adversely affected in

case of non-availability of certain equipments. I, therefore, direct the Resolution

Professional to hand over the list of the machlnery as inventorised by the Applicant which

is not the complete list but the list of most urgent equipments/ machinery required to

complete the pending project within the time prescribed as suggested in the

aforementioned Letter. With these directions, MA 876/2018 stood allowed. Rest of the

matter is already listed for hearlng on 05.10.2018.

(M.K. SHRAWAT)
Member (Judicial)

Date : 12.09.2018
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